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1.

2.

BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, DELHI

IN THE MATTER OF:

Sàhdev Thakur & Others

Mermber Secretary,

1

State ofHimachal Pradesh and Others

VERSUS

MAY IT PLEASE YOUR LORDSHIPS

DATCiSSIØNER

OA No. 325/2024

.... A.pplicant

HPState Pollution Control Boarr
Shimla

...Respondents

REPLY TO 0RIGINAL APPLICATION
ON BEHALF OF RESPONDENT NO. 4 i.e.

HP STATE POLLUTION CONTROL
BOARD.

That the contents of para-1 relating to residential status &

addresses of the applicants and their entitlement to file present

OA are a matter of record.

That the contents of para-2 relate to HPTDC and its intention

to construct a hotel complex. However, there is no connivance

with the State Board, as alleged. Rest of the contents pertains
to and call for reply of Sericulture Department i.e. respondent

No. 12.

3. That the contents of para-3 relating to Sericulture activity,

neither pertains to nor need reply from the State Board.

41 t416 n reply to paras 4-10, it is submitted that thealleged issue of

gonstruction of tourism hotel pertains to Town & Country

Planning Department which needs to be arrayed as
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11

party/respondent in the matter and calls for their reply.

However, as per the report of Regional Officer, HPSPCB,

Hamirpur (Annexure R-4/1), the inspection of the site/area in

question was conducted on 16.04.2024 by the officials of State

Board. Reportedly, no representative from the HPTDC was

present at site whereas, labourers & workers of the concerned

contractors were present. During inspection, it was observed

that some land development activities for establishing a

tourism unit have been done by HPTDC on the land/area in

question at Village Seri, P.O. Nadaun, District Hamirpur, H.P.

12

2

Further, during inspection, the excavation work was found to

have been done and foundation work for the construction of

proposed building was in progress, which has been undertaken

by the HPPWD, Nadaun. Rest of the contents of para

regarding apprehension of applicants relate to Sericulture,

Forest Department, State Ground Water Authority and Town

& Country Planning Department. However, a notice dated

24.04.2024 (Annexure R-4/2) has been issued to the District

Tourism Development Officer (DTDO), Hamirpur to seek

Consent of the State Board under the provisions of the Water

Act, 1974 and Air Act, 1981 as it is required while initiating

the development activitylconstruction work of the proposed

Tourism unit.

4TESTEA
That the contents of paras 11 are based on conjectures and

surmises and relate to the State Government.

Thàt the contents of para-12 relate to the applicant's

tONSSE£Ontentions for shifting and translocation of the said proposed

building, which pertains to HPTDC and do not pertain to State

Board. Further, the alleged issue of Environment Impact
Member Secretary,
HP State Pollution Contro Boar'
Shimla

g
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13.

(B)

(C)

Shimla

14 (A)That the grounds taken in para- 14 (A), already stand

controverted in viewof the submissions made in detailed reply

supra. The averments made by the applicants regarding alleged

violations of Environment Protection Act, 1986 are vague and

do not specify which procedure & rule has been violated, as

alleged. However, a notice dated 24.04.2024 (at Annexure R
4/2)under Water Act, 1974 and Air Act, 1981 has been issued

to the District Tourism Development Officer (DTDo),

Hamirpur to seek Consent of the State Board.

.TESTFC

Assessment pertains to the competent authority i.e. HP State

Environment Impact Assessment Authority (HP SEIAA)

which has not been arrayed as party in this matter.

Member Secretary,

3

That the contents of para-13 relate to preservation of mulberry

plantation which pertains to Sericulture Department.

That the grounds taken in para 14 (B) pertains to and calls for

reply of the HP State Environment Impact Assessment

Authority (HP SEIAA) which has not been arrayed as

necessary party in this matter.

(D-F) That the grounds taken in para- 14 (D-F), pertains to and calls

for reply of Forest Department and do not pertain to the State

Board.

That the grounds taken in para 14 (C) pertains to the

Sericulture Department & HP. Ground Water Authority and

need no reply fromn the State Board.

AP: ChnSSICEH) That the grounds taken in para 14 (G-H) relate to construction

of a building which call for reply of HPTDC and T & CP

Department.

HP State Pollution Control Board
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15. That the applicant's averments made in para-15 are that work

on project is underway whereas, in Ground (para-G),

applicants have pleaded that the construction at proposed

project site has not yet begun. Hence, stand of the applicant is

contradictory so, instant OA deserves to be dismissed.

16 (a-i) That the applicants are not entitled for any reliefs/directions as

claimed in para 16 (a-i) qua the State Board in view of

submissions made in the paras supra.

Prayer:

4

In view of submissions made above, it is

humbly submitted that in the light of the facts and

circumstances stated herein above, the instant OA may kindly

be disposed of qua the respondent Board. Any other order

deemed fit by this Hon'ble Tribunal may kindly be passed in

public interest.

Dated: Q0-o5-2o34
Place:Shimla

aTESTFO
OATH CGMAISSOER

Réspondent No. 4

Member Secretary,
HP State Pollution Control Board
Shimla
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IN THE MATTER OF:

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPALBENCH, DELHI

Sahdev Thakur and Others

State ofHimachal Pardesh and Others

ed
by

1

2.

3.

4TTESTE
OATH

CCRBSIBNEA

n tistriet
whe

was.lderit:ectby t..

tímeefmaking there of

rttfieytthat he
aroveroverteat

s *aro

vefore ngon sele
afkumation unhis ...c
......

-5

Verified at Shimao

I, Anil Joshi, son of Sh. Ram Datt Joshi, aged about 57
years, presently, working as Member Secretary, H.P. State Pollution
Control Board, Shimla, Himachal Pradesh, do hereby solemnly declare
and affirm on oath as under: -

VERSUS

That the accompanying reply to OA has been drafted at my instance and
under my instructions.

+:} teenreao

vontents oth:
over&

expainea icithede
mo adnnitted the tohekoTect and trueat the

AFFIDAVIT

That the contents of paras 1-16of reply are true and correct to the best of
my knowledge, derived from official record, no part. of it is false and
nothing material has been concealed therefrom.

-Qah
CeFRTISSoner

HPHigh Court. Shimia

Ifurther affirm that the contents of this affidavit of mine are true and
correct to my knowledge and belief, no part of it is false and nothing
material has been concealed therefrom.

OA No. 325/2024

...Applicants

on ao day of May, 2024.

...Respondents

AllCutings/and Corrastionsare duly sttathby re.

Oata ebmmissinne,

DEPONENT

Member Secretary,
HP State Pollution Control Boerc
Shimla
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